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FINAL ORDER NO. – 71182/2018 

 

 

Per: Archana Wadhwa 

 

 The short issue involved in the present appeal is 

whether the freight paid by the supplier at the time of 

import of HTGS Wire from Nepal has to be treated as 

service provided to the assessee, thus requiring them to 

pay service tax on reverse charge basis.  
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2. Both sides agree that the issue already stands 

decided in the appellant’s own case vide Final Order 

No.70359-70361/2018 holding that no tax liability would 

arise against the appellant, who is importer of the goods. 

By following above decisions, we set aside the impugned 

order and allow the appeal with consequential relief to 

the appellant.  

(Dictated & Pronounced in Court) 

 

 Sd/- Sd/- 

(Anil G. Shakkarwar) 

Member (Technical) 

  (Archana Wadhwa) 

 Member (Judicial) 
  
Lks 


